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Smt . Urmil Mahey _e'vs.' Union. of Indis eod‘others.'
Petltloner through Mrs.Avnish Ahlawat,'couoeel
Responoeoes through Shri NBDOJ Verma, counsel.\
In thls petltlon ror lﬂ‘tlatlﬂg proceeolngs

in COQtempt vrde our order '23.6, 1987 we hao glven

a chance to the Responoents to comply wrth the order

of the Trrbunal dated 545, 86 within two months of the
recelpt of a copy of the. order oated 23 6.1987. Withi

thls perloo the re5oondents have pald sum of

Rs.26 953.45, which accordlng to Lheir Colculathﬂ

:was ‘due to the petitioner.. However in arrlvrng at

that figure the‘Hespondents have treated the

perrod commeqc1ng from 31.10.1983 to l4. ll 1984 as

/leave aoulled for by the petltloner. -While allowing

the Original Application (OA 33/85) this Tribunal

vide'its orderidated 5 5'1986'had direoted that

- the petltloner“shdll be relnstated in serv1ce and
'pald her salary and other cllowaqces due to her
as Lf she hao not*been removed from servrce"

radmlttedly, she Wwas removed from service on’

31.10 1983, she was, therefore, entltled to salary

fion relnstatemeqt for the perlod comnencrng from f

1.11.1983 to 14. 11 1984 both days. inclusive. The

amounu due for tnls perloo accordlng to the

reSpondents_;s Rs.ll, 94,05 for which anount the

"resoondents have brouaht a cheque to be handed
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“over to tne oetltloner. InaSmuch as thls Trlbue¥£\

had dlrected' that the betltloner shall be. reinstate

in service and glven seldry and other allowences due to

her as lf she had not been removed from SeIVlce, she

would be_entitled:to_salary and allowances for this

period as well.l'Respondents"éction inAdenying her
salary on’ the-ground that she had applied for leave

cannot be countenanced. ‘When once her services were

'termlnated the question of grantlng her ahy leave

cannot arise. Merely because the aopllcatlon for leave
was not disposed off, +he respondents hav1qg.oassed ,

tne ordel of termlnatlon of serVLCe caqnot treat her

to be on leave., -The refusaT to pay the salary aqd._

cllowaqces lS, therefore, unteneble. The cheque of

‘Rs+11,654.05 shall be handed over to the petitioher; _

"In the above circumstances, as at preseat, we

do not think it necessary to initiate any proceedihgs

in contehpt CCP 1is abcordingly dismissed. The -

'notlce of contempt is dlscndrged.

However, if any amount by\ ay of salary,

"allowances lncrements or ,otherwise was due as per

~our judgment and the same is not péiﬁ 1o {he petitggnej

she will be-éntitled to move the Tribunal for

appropriate directions.

(Kaushal KumaL) _ ' o 4 {K.Madhava Reddy)
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